
ACT No. XXXV - OF 1920. 
[PASSED UY THE INDIAN LEGISLATIVE COUNCIL.] 

(Eeceivcd the assent of the Govern,or Gene~al  orb t7~e 8th 
September, 1920.) 

An Act to  validate certain Indentures relating 
to  property formerly held by the Base1 
Mission Trading Company, and to pro- 
vide for the  incorporation of Trustees 
and  for other purposes. 

HEREAS, by an order made by the Governor W General in Council in exercise of the powers 
conferred by section 7 of the Enemy Trading Act 
1916, and bearing date the twenty-second day of 
May, 1919, certain property was vested in the Custo- 
dian of Enemy Property for Madras and Coorg; and 

Whereas in pursuance of an order made by the 
Governor General in Council, dated the twenty-fifth 
day of August, 1919, the said Custodian, by an 
indenture, dated the twenty-sixth day of January, 
1920, and referred to in the Second Schedule as 
Indenture A, transferred the said property to cer- 
tain trustees on trusts therein declared ; and 

Whereas by divers mesne appointments the said 
property became vested upon the said trusts in the 
persons named in the First Schedule ; and 

Whereas the persons named in the First Schedule 
(hereinafter referred to as the said trustees) have, 
with the approval of the Governor General in Coun- 
cil, by an indenture, dated the twenty-first day of 
August, 1920, and referred to in the said Schedule 
as Indenture B, transferred the said property to the 
Commonwealth Trust, Limited, a corporation inccrr- 
porated in England, for the purposes and upon the 
terms and conditions in the said indenture get out; 
and 

Whereas doubts have arisen and may arise as to 
the validity of certain matters in connection.with tha 
above mentioned transfers ; and 

Whereas 
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Whereas i t  is expedient to terminate such doubts 
and to constitute the said Trustees a body corporate 
in order that the intention of the said transfers may 
be fully carried out; 

I t  is hereby cnacted as follows :- 
1, This Act may be called the Base1 Mission shorttitle 

Trading Company Act, 1920. 
2. (I) The persons name,cl in the First Schedule Inoorporation 

and their predecessors in office shall be deemed to of Truateos. 

have been validly appointed trustees of the indenture 
referred to in the Second Schedule as Indenture A, 
and together with their successors in office, are 
hereby constituted a body corporate with perpetual 
succession and a common seal and may sue and be 
sued by the corporate name of the Mission Trust of 
Madras. 

(2) For the purposes of tlie appointment of the 
successors to the persons named in the first Sclrledule 
in their ofice as such trustees, the provisions of the 

11 of 1882. Indian Trusts Act, 1882, shall be deemed to apply, 
and appointments of any trustees which are required 
to be made by the National Missionary Council of 
India shall be sufficiently made if made by writing 
under the hand of the Chairman of that body. 

3. Notwithstanding anything contained in any ~al idat ibn 
enactment or rule of law to the contrary, the inden- of deedu, eto 

tures described in the Second Schedule are hereby 
declared to be validly made and the property trans- 
ferred or purporting t o  be transferred therein shall 
be deemed to have been duly transferred by the said 
indentures, and all acts or things heretofore done 
under either of the said indentures are validated 
and confirmed, and every obligat?on imposed or pur- 
porting to be imposed on any person mentioned in 
either of the said indentures shall be b i n d i ~ g  in Iaw 
on the person named therein, whether such person is 
or is not a party to such indenture. 

4. No suit or other legal proceeding shall heRe~trioLlon 
brought against the said trustees or the Common- of against suits the 
wealth Trust, Limited, by or on behalf of any credi- trusteea and 
tor, shareholder or bondholder of the Basel Mission FLErT!;; 
Trading Company or any other person whatsoever Limited. 

for 
N 
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for the payment of any sutn due or alleged to be due 
by the said Ccmpany, unless the consent of the 
Governor General in Council has firsf been obtained. 

THE FIRST SCHEDULE. 

(See section 2.) 

John Anderson Thorne, Secretary to the Board of Reve- 
nue (Land Revenue), Madras. 

Paul Appsswami, Judge of the Co l~ r t  of Small Causes, 
Madras. 

Muthiah David Devadoss, Barrister-at-Law, M a d r a q .  

Duncan Gordon MacNaughtou Tleith, Secretary, Germ:in 
Missions Committee of the  National Missionary 
Council. 

Anthonv Watson Brouph of the London M i s s i o n ,  Erode. 

THE SECOND SCHEDULE. 

(See sections 2 and 3.) 

BBth January, 1920 . 
Registered a t  Madras, 

on 26th June, 1R20, 
being Serial No. 
2036 of 1920 in Re- 
gistration Book No. 
1 of the ofice of the 
Registrar of Madrcs, 
Chinelenrt.. 

and tho Reverend Duncan 
Cordon MacNaugbton Leith of 
the other part. E.? I --- 

Daniel Ghamier, Custodian of ' Being a transfefby the Cl~stodian 

ing Company and which became 
vested in the Custodian by 
Order of the Governor General 
in Council, datcd 22nd May, 
1919. 

lnemy Property, Madras and 
Coorg, (therein referred to as 
$110 Custodian) of the flrst part 
and Henry Reglnald Pato 
Secretary to the Board of ~ e :  
venue (Land Revenue), Madras, 
Arthur Daviea, the Reverend 
William Meston, the Hon'ble 
Mr. Muthlah Dav~d Devadoss 

Short effect. 

Being a transfer on the torms and 
condition8 and suhject t o  the 
reservations therein mentioned 
by the Trustees to  the Company 
of the undertaliing and roperty 
comprlsed in tho deea), ddted 
26th January, 1920 and refer- 
red to  above as Indenture A. 

Date. 
- 
Blst August, 1920 . 
Registered a t  nfadras 

on Slst Auguat, 1920 
being Serial No. 
2826 of 1920 in Re- 
glstration Book No 
1 of the office of the 
Reg~strar of Madras, 
Chingle~ut. 

_P___ ~ . 

to  the Trustees on the trust6 
therein mentioned of the under- 
taking and of all proporty move- 
able or immoveable in the 
Madras Presidency and Coor,g 
former1 belonging to or held lo 
trust lor the Compahy or 
Society c)ommonlv hnown in 
Indin as the ~ase l '~ i s s ion  Trad- 

Parties. 

John Ander$o n Thorne Secre- 
tary to the Board of lievenue, 
Madras. Paul Appaswaml, the 
Hon'ble Mr. Muthiah David 
Devadoa, the Reverend 
Duncan Cordon MacNnughton 
Leith and the Reverend An- 
thony Watson Brough, (therein 
referred to  a s  the Trustees) of 
the one part and the Common- 
wealth Trust, Limited, a com- 
pany register~d under the Eng- 
lish Compnn~es Acts, (therein 
referred t o  as the Company) of 
the other part. 

. . . . .. ,. -. 


